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Mr. Speaker: There is no point of
order. What I have not admitteg can
be discussed only inside, not here.

—

12,30 hrs.

STATEMENT RE. PRINTING OF
MADHYA PRADESH BUDGET

The Minister of Home Affairs (Shri
Y. B. Chavan): On 28th July certain
questions were raised about the print-
ing of the Madhya Pradesh budget.
When I said I had no information, you
directed me to get the information
from Madhya Pradesh and give that
information to the House. That very
day I sent a wireless message. In
reply to that I got a wireless message
on the 29th which I have already
conveyed to the Lok Sabha Secre-
tariat, I would like to lay that wire-
less message on the Table of the
House. If the hon. members want
me to read the message....

Some hon. Members: Yes.
Shri ¥. B. Chavan: It reads:

“Reference your wireless mes-
age No. 14459/67-JS(P) of 28th
July, 1967 to Chief Secretary re-
garding adjournment motion about
printing of budget literature of
Madhya Pradesh. Facts are as
follows:—

1. Interim budget 1067-68 of
Madhya Pradesh was presented
to Vidhan Sabha in March 1967
and vote on account for four
months from April to July was
obtained. On third July a re-
vised budget of 1967-68 was pre-
sented to budget session of Vidhan
Sabha which was prorogued on
twentieth July while demands on
education department were under

discussion. .

2. As no indication was avail-
able regarding the date on which
the Vidhan Sabha would meet
again and there was uscertainty
regarding passage of budget be-

fore thirtyfirst July, the State-
administration had to take preli-
minary steps to meet various con-
tingencies that might arise, These
contingencies and the steps taken:
in regard thereto were,

(i) after the Vidhan Sabha was
resummoned the demands for
grants might be voted and
the appropriation bill for
1867-68 passed. So the
appropriation Bill was pre-
pared and sent to Vidhan
Sabha after obtaining Gov-
ernor's approval.

(ii) 1f, after the Vidhan Sabha was
resummoned, any of the de-
mands for grants wag not
voted, the present Government
might have to resign anq an-
other Government could take
its place. In that event the
new Government might not
like to proceed with the
passage of the full year's bud-
get but might take another
vote on account for one month
till a modified budget was
presented to and passed by
Vidhan Sabha. For this com-
tingency comma a document
for obtaining vote on account
from Vidhan Sabha for the
month of August was printed
and kept ready.

(ili) The third possibility was
issue of a proclamation under
article 356 of the Constitution
imposing President's rule in
the State. If this contingency
arose, it would become
necessary to present the
State budget in Parliament.
As it would not be possible to
get the ful] budget passed be-
fore thirty-first July, a vote
on account for one month
would have to be obtained.
For this purpose, the budget
presented to the Vidhan Sabha
was reprinted with suitable
modifications incidental to its
presentation to Parllament. A
document for obtaining vote
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on account from Parliament
for meeting the expenditure of
the State during August was
also printed. No budget for
three months was prepared,

3. Action taken by the State
Administration was motivated by
the need for catering to all possi-
‘ble contingencies. Any delay in
the passage of the budget or, if
necessary, in obtaining another
vote on account, would mean
.serious dislocation of Government
work as, in that case, no moneys
could be drawn from the consoli-
dated fund of the State after
thirty-first July. The action was
not taken owing to any alleged
decision regarding extension of
President’s rule to Madhya Pra-
desh. The State administration is
not aware of any such decision.

4, The allegation that any bud-
get document contains a note stat-
ing that the budget could pnot
be passed due to violence in the
State Legislature is false. The
allegation that - printed budget
Jiterature is being destroyed is
also false.

5. Usually, State budgets which
are to be presented to Parliament
are printed in the printing presses
of State Governments concerned.

Shri Surendranath Dwivedy (Ken-
«drapara): That 18 what I was telling
‘you the other day.

Shri Y, B. Chavan:

“For instance, the budget esti-
mates of Rajasthan 1867-68 which
were presented to Parliament in
March 1967 were printed in Gov-
ernment Central Press, Jaipur.
Similarly, the budget estimates of
1966-67 of the State of Kerala
which were laid before Parliament
haq been printed at the Govern-
ment Press, Trivandrum.”

‘Thie i3 the meassge ] haye raceivad
from them. The other question that
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was raised is whether we had given
them any advice. It is obvioug that
we had neither given any advice nor
any instructions.

Some hon., Members roce—

Mr. Speaker: After the statement
you cannot have an immediate dis-
cussion.

st vy fewmad (%a7) ;w9 oo

g ama A gfag

ot e fagrdt amed; (awom-
97) : weaer AAEA, ¥ 7 o faqqfa-
FTTF q=AT 47 Atfza faar g1 o 3rfrar
qa fax & fams, w17 78 qar 7
A1 3T xR € . . ..

Mr. Speaker: The point is whether
we should have a discussion.

st wew fagt masad - wq
T4 swind 2if9T 1 25 39 AgT W
w1l 3ifqa, famig arg § fifaaar

it vy fem T oy e A g
arfs, fadig arz 7 Difqa01 1 oz 59919
frasriasT a1 &

Mr. Speaker: The privilege motion
is there, whatever name it is given.

Ultimately it turns out to be a dis-
cussion. The Home Minister has

. made a statement.

Shri A. B. Vajpayee:
out a statement.

st v fomad 2 g & famai-
fqare &1 S57 Y2@T 4TEAT £ |

Mr. Speaker: You have also given
me notice. The Home Minister has
not denied nor has the M.P. govern-
ment denied it. Therefore, give me
time. Your priviiege motion is before
me.

He has read

ot wg fed : fanarfasre &1 v
e fom s TifgT o o wor ofr
= Y A fes
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Shrj S. M. Banerjee (Kanpur):
a point of order.

On

Mr. Speaker: Is the point of order
againsi the Speaker? Please resume
your geat. We shall fix up some time
if you want to discuss it. If you want
an immediate discussion, it ig not
possible,

st wEw fagret amoday - qar W
W A1 T 17 w1 TAMT A5 AT fE
gW RIT F FrEg4 qraAm A, fFam
LA

Mr. Speaker: The Speaker must
admit it.
Shri Ranga (Srikakulam): If you

have not admitted it, what are we to
discuss? 1 would like to know.

Mr. Speaker: My point is that hon.
Members may wait a little; when 1
admit 3t, 1 shall say so and then we
shall begin a discussion.

it wew fagrQ awady o Teaw

Az, fasarfusrT 1 g94m@ #q9 *

QA g, 7§ FiZar fF yrg 3T A FT
F7

‘Mr. Spesker:
now,

Not in the House, not

it mz 1 fagrd) amddy : Ffes o
g5 &1 FUAT AT Jiiad |

Mr. Spesker: Not, not in the House.

sft wzx fagrd; awedt - oo
nEvRa, g aga araT A ...

ot 7y fowd : gz Wdt ¥ faas
faar Gt ¥ I3 Fear

Mr. Speaker: If you want the Home
Minister to say something, then we
begin the discussion now. You have
stated what you wanted to say. Will

1689 (aii) LSD—8,

Printing of SRAVANA 9, 1889 (SAKA), M.P. Budget (St.)

15866

you allow me to consider it and admit
it later on and have a discussion? It
will be better. If you go according
to the rules there is that procedure,
You have given me a motion and the
Home Minister has made a statement.
I shall fix a time and we will be able
to discuss it. We cannot begin ask-
ing question now.

Y WS famdt aad : gerey
wgrem, & oF fraes s wwan g
I fav 77 Wt wEew A way 97 fw
T AT & AIAA T AT ATH AT QYT
w# T BT wwF | ww for IR
IO AT FT oAy A e g7
Fgr f& ag 7 o mr | Afew o
TE Hel wgrRT F1 ATAAT 9w fE g
BT 4T | IHE qFT BIIN ¥ FTCT W4T
g, AR & Jf - S Agar | e

g WA 77 A 9 gw oA @

9T B AT §, FT AT TAY qqeT
& W T g ag wwA fF g wh
TETE F1IHE AT H AFTT AL G

Mr. Speaker: You should not-go
into details now. )

o wza fagr@t sl : wenw
wgrem, 39 fex wra ¥ g fe g W
g F wg A fE awe 3 A ew
FHAT | WA Z KAt vg @ & fr awz
a1 T AT 1 ( Interruption )

Apn Hon. Member roge—

Mr. Speaker: Your leader has
spoken. Don't you give him even that
much credit? Shri Nath Pai.

8Shri Eachwal rose—

Mr. Speaker: 1 have called Shri

Nath Pai. The hon. Members will
kindly sit down.

Shri S. M. Banerjee: Sir, I rise o
a point of order.
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Shri Krishna Kumar Chatterji throttling the voice of Assembly there
(Howrah): Sir, T have a point of has gone to such an extent that the
order. budget was prepared. We said we

Shri §. M. Bamerjee: Sir, I raised
a point of order long ago.

Mr, Speaker: Yes. Yours was the
first point of order. Shri Banerjee's
point of order is earlier than Shri
Krishna Kumar Chatterji's, I will
call them, Now Shri Nath Pai.

Shri Nath Pai (Rajapur): Mr.
Speaker, Sir, jn the first place, we
would like to submit to you, whereas
one can appreciate that you are agree-
able to give the House an opportunity
to ventilate. its legitimate grievance,
you have also stated in the House
that the rules will also have to be
followed, and once you have been good
enough to admit a motion for breach
of privilege, it takes precedence over
anything else. We raised this matter,
and we confined ourselves, on Friday
last, at your instance, only to one
aspect, though there were other as-
pects. We stated that the Assembly
was being gissolved as the Prime
Minister was in favour of dissolution.
according to a statement in one of the
daily newspapers in Delhi—(Inter-
ruption)—it is a very reliable paper,
particularly when the Government is
concerned,

Mr. Speaker: Order, order.

Shri Nath Pai: I must satisfy them
also. Sometimes, it is good to satisfy
them. Now, the Patriot, the daily
paper from Delhi, said that the Prime
Minister was in favour of dissolution.

Some hon. Members rose—(Inter-
ruption).

Shri Nath Pal: I said I am not
raising a point of order. Mr. Speaker,
Sir, Shri Vajpayee and I submitted to
you op that day that our spprehen-
sion was based on the available know-
ledge which is verifiable. We under-
stood and we said that preparation for

would get a copy of the budget. We
said that the information has come
not from a Member (Interruption)
but that the information was given
by an individual who will be forming
the Government if democracy was
allowed to function. Now, the Home
Minister should at least have the
grace to apologise to the House;,—for
him, it is unthinkable that the budget
to be presented to Parliament will
be prepared and printed in the State:
there. Mr. Chavan is a good demo-
crat and should know, of course, per-
sonally himself that everything was
ready for the burial and only the
funeral was to be taken. The pre-
paration of the budget was nothing
but a conspiracy to defy the wishes
of the people. (Interruption). We
have got this right. We wrote to you,
I wrote to you a letter and you were
good enough to say, “Not now, let us
wait.” I think you will recall that
you asked us to obey, and even to-
day I am obeying you. (Iuterruption).
Now, I wish to submit that Mr.
Chavan’s statement, based on a wire-
less message he got‘ indicates that
had not the voice of the people been
raised here, in Parliament, the Chief
Minister would have continued with
his plan to throttle the voice of demo-
cracy. Mr. Chavan today admits that
the budget was prepared. He said
that day that the budget cannot be
printed. He has now admitted that
the budget to be presented was al-
ready printed; the so-called precaution
and wisdom that was exercised is not
a precaution at all—what is paraded
as a precaution. I am asking the
Home Minister—

Mr, Speaker: He is going into the
merits now.

Shri Nath Pal: What I say is,
not just a question of admission. Do
you mean tc say, Sir, that all that is
called for on this occasion, so grave
an occasion, is just an admission but
not an apology to the House? I want
to know. (Interruption). I do not
charge that he is deliberately lying.
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That is not it. I only submit that Mr.
Chavan's statement is not in harmony
with the submission, the admission,
and at least a candid apology is
called for from Mr. Chavan.

S8hri ¥. B, Chavan: If the House
wants an apology, I will not hesitate

to give an apology. If I have been
stand on prestige. If T have been
mistaken or if T find 1 have been

wrong, and if I have given any affront
to the House or have committed any
breach of privilege of the House, I
will not only once or twice apologise,
but I will apologise a hundred times.
The point that I wish to make is that,
when I was on my legs the other day,
I did say that first of all I had no in-
formation I really had no knowledge
of the procedure where such budgets
were printed. So. I said in the House
that I consulteq the Finance Minister:
the Deputy Prime Minister and Fin-
ance Minister was present i the
House and I consulted him about it;
and he said he thought that they are
not printeq in the States. But later on
he confirmed that it js alsp printed
in different States. I gave the infor-
mation as I got it. I therefore,
thought T owed this explanation to
the House, the circumstances under
which T made that statement, and I
take this opportunity to correct it.
If for that mistake any apology is

necessary, I am prepared to apolo-
gise,
Shri S. M. Banerjee: Sir, if he has

apologised, then I shall not raise my
point of order (Interruptions).

Bhrl Surenuranath Dwivedy: Sir,
from the records it can be seen that
when he made that statement T point-
ed out that when the budget for Orissa
was submitted to the House it was
printed in the State of Orissa. But
still he said: *“No, this i% the infor-
mation I have got”.

Mr. Speaker: Are we beginning
with the discussion now. I suggested
taking it up later on if T admit it. I
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have not yet admitted it. If before
that we begin the discussion now, it
would be absolutely useless. I do not
know what points anybody wants to
raise. We are now going into the
merits and all that (Interruption).

Shri H. N. Mukerjee (Calcutta North
East): Mr. Speaker, Sir, pending
whatever discussion might or might
not take place, we have all been con-
cerned about certain proprieties that
are to be observed by Government. It
took a great deal of goading by many
of us under very difficult cireum-
stances to get the Home Minister to
say that he was sorry. I would not
have intervened except for the fact
that on that oceasion....

Shri ¥. B. Chavan: T had no oppor-
tunity to say so.

shri H. N. Muokerjee: On the lust
occasion, T remember distinetly, when
Shri Surendrana‘h Dwivedy pointed
out about Orissa and when Shri
Vasudevan Nair pointed out about
Kerala, the mistake was made. What
I want is. when the Government
comeg forward with a statement of
the sort that Shri Chavan was armed
with this morning, he should explain
the position in regard to what hap-
pened on that day. On that day,
consulting the Deputy Prime Minister
he had made a statement about the
procedure of printing the budget
documents., T am not blaming them
for it. They made a mistake. But
they do not admit a mistake. They

* do have to be told again and again

by a succession of speakers on this
side, who do not want to waste the
time of the House for a single second.
We have been driven to this because
the Government is behaving in this
manner. 1 wish you take vour stand
on propriety. I wish you, Sir, take
a definite stand on the point of pro-
priety. We shall never see order
in this House if Government is allow-
ed to behave in an improper
fashion—it may be a small matter
but improper all the same. I wish
you to make your own observation
on this point.
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_Shri Krishna omar Chatterji: A
point of propriety cannot override
the rules. The rule is very explicit
on this point. There is rule 222 and
also rule 224(iii). Under these rules
before any privilege question is dis-
cussed in this House your consent is
necessary. Rule 224(iii) is still more
explicit and it lays down that the
matter should require the interven-
tion of the House. After the state-
ment of the hon. Home Minister th2
intervention of the House is mnot at
all essential. That is our view. Also,
your consent has not been ziven 1o
this issue being raised. Therefore,
this discussion overrides the -rules,
How many times you should be
lenient like this when hon, Members
override the rules, is my question?

Mr. Speaker: [ entirely agree with
you it is a relevant point of grder. But
my difficulty is that we have made a
convention that after the Minister's
statement there will be no guestions.

We can only fix some time for dis-
cuscion, if admitted.

. it vy fema : merw w3ew,
et V1T ¥ g g o & amg w0 o
IS 2 TR 1 & afw §oad o
™ g 1 A aw fafader w1 oqamw g,
TR O A v B, wAg 9T AT A E,
g faega formr &t F7 a7 smaT &
wfw oo awr & 33t Al wr 2@ g
ey A ¥ A awwen fawr @, a@ IR
IO wew 93W &7 /@ ¥ grfaw &
T AT ¥ OTaI 9 @, wqife
TH qTH §F AeAT X-OF J7C AT 0
war & | IR % @ B a want
w1 GEAT F7 & g ATt 7 € oy
agt T O FwE AAEW 9 ], IW@ T
- fermrgur ‘o F fawire fr arferariiz’’
Fa¥ uF 1z & fs 28 qart Y faww
awt ¥ it fgar g€, 1 g gaA, SEE
w0 gy Fore qriwgre F dw fwr
w1 @ 8 1 & ag AT wrgan § fF
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w0 A1 gifeer waz faw 7w feafa
w1 ¥ff gtz fovar a7 ? sl wgew
T AT # w1 e gt A g

ot sfmmEe e (amons)
Heq 93W ¥ §7 wre M) 71 awhegi
1 TW@T I waer fwar @, e
a%1 fa%w foar, &t w0 g0 v 7
(saawiw)

Mr. Speaker: Wil) you kindly sit
down? A very healthy convention
we have developed that after Min-
ister's statement there will be no dis-
cussion, If we want to have a dis-
cussion, we can have it today everung
or sometime later; that was tha pro-
cedure we have evolved.

it v fered: - w1t &1 VAT wifge

Mr, Speaker: It may be so. If any
privilege motion or calling attention
notice is given notice of and it is
rejected, it could be raised by the
Member concerned inside the cham-
ber, but not in the House, If the
Speaker rejects any motion, for good
reasons or bad reasons, mistakenly or
because he has not full information,
the Member can ask him to recon-
sider his decision, inside his chamber
but not on the floor of the House.

&t 7y foerd @ 720 ag Fof WA
qrwar & ?

Mr. Speaker: That was the con-
vention which we have been follow-
ing. It has worked very well till
now. Every day I receive about 50
Calling Attention Notices and only
one or two are admitted. While I
am not very sure about those two
members, whose notices have beea
admitted, I am certain that definitely
48 members are displeased by my
rejecting their notices. If all those
48 members try, to raise it in the
House, how can we function? When
we are following a convention, why
should we break it today? The motion
is here. It was printed in Bhopal has
been mentioned there. There is no
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doubt about it and it has not been
contested by the Minister either,

Shri 8. M, Banerjee: It was a con-
spiracy.

ot sfnrew areddt ;oA #
FARAT (YTAA) 4

Mr. Speaker: The hon. Home Min-
ister has said, yes, it has been printed
and all that. There is nol much con-
troversy about the facts; the facts
have been admitted. The question is
whether we should have a discussion,
on which I will give my decision.
Here I am only talking about the
procedure. If this healthy procedure
of not asking questions immediately
after the statement of the Minister is
broken and if the leaders of par‘les
get up and start speaking, then no
further discussion is necessary laler
on. Therefore, will you kindly allow
me to proceed to the next item. I
shal] see when it can be taken up and
in what form it should be taken up.
That should be left entirely to ne.

Now we will take up item 4 of the
agenda. Shri Limaye.

Shri M. L. Sondhi (New Delhi):
Sir, the question of dearness allow-
ance top the Government servanis....

Mr. Speaker: Tt could not be raised
at this stage.

Wt oww o I (qEE)
o T qEE WIH WTET, ®I | T
wga, & W9 7 g wwar g o
fafreer ama & o= 1 araTAy damy
CWTAT &, A ALK AT TR IH ATIH
#t wifwes & far 3, 3fes w7 97
a7 a1 5t ¥ a7 fafaex
aTEw &1 B g v fw A oy el 7
ot A FaTe I3 §, 98 W9A g
FawT ot fars &% | fe oty
i & v ¢, 9w T a7 feww
g o s g arow ¥ gz ar aweEw
gWT, wafeg v Tz w1 oferaritz &
Iw fpqr s @ & 1 & 91w A e
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TEAT § A 59 & Tvwrer w7 g e
w7 g fafre ame &Y 02 e
& 37% o 9t gfoen g ar oo
T I W AT damw at w,
T?® InF s g7 sawRw o
AEL R AR

< o P Aidlaes  ga]
aral = ye - 5 .._if_;fﬂ
ey = ol ee - Cals
RS ale e - o Lty
Sl - a4 iy ety g
e el 4 el 9 e
O Al ee st
& Lyl W e g ke LS
S ep By als Rl
L P I - O
S ol ptm e gl -2
P gt & lagd - 5pF W55
o = el L g L
Ut el Ky & L L
ol D - e ety b osaas
WS A8 b Sakiaddyly oS ey
PN S ol e m o
Uy elyage = f yl 96 ala
¥ oale e a Of & e
w ot d Y S e e g
R AT B R
£l n - il vty iny syt
P i ol el gy Glare
[- o
Mr. Speaker: Now what is the

protection? Who is in danger? So,
he may kindly sit down We will
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take up the next item, the motion
about the Second Report of the Com -
mittee of Privileges by Shri Madhu
Limaye,

15875

Shri Sheo Narain rose—

Mr. Speaker: Shri Kachwai is
sitting now. There is absolutely no
reason for you to get up.

Shri Bal Raj Madhok (South Delhi):
We may have a bout between Shri
Kachwai and Shri Sheo Narain one
day.

Mr. Speaker: I am not allowing
it.

Shri M. L. Sondhi: About this
dearness allowance question, there
are agitations all over the country.

Mr. Speaker:
raised like this.

It should not be

Shri M. L. Somdhi: When you

changed the subject....

Mr. Speaker: It js an important
point but nobody can just get uo like
this and raise a point. There must
be some rule for it. You can repre-
sent that in my Chamber or write 1o
me or do something.

Shri S. M, Banerjee: Kindly only
ask the Finance Minister to Inake a
statement,

Mr. Speaker: No, please. I will
ot ask him now. You write 0 me.

1] l » R Y
oY fr memw: (afY): W @

qrifz W% HIET, §T | WA 9T WIS
Wit 7 & fr s & a5 O
qaTgn formed w3 &, %1 Qar A
s Wigy | TEEe ¥ ff ¥ g
wg Wga § 6 ag ww-g o
7 foqur w¢
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Privileges

Comm. Report
ot wfnpor awad: o e
WY, §T | W ¥ fad ow wnder @
ﬁsmﬂmﬁnq&mﬂﬁw&&g,
W I H ¥ A oa aga R
Tfede Frgae st g ot
F 3 #1 9 g gt <Y @, v ank
& wadi 7 Ffam gdeww difew foy
& 3T oo ¥ 3% #1 adi o &

Mr. Speaker: Will you kindly sit
down? There is no point of order,
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12,58 hrs,

MOTION RE SECOND REPORT OF
PRIVILEGES COMMITTEE

oft wa faxq (ga7) @ memr
wgiEa, § geg ¥w@m §oo—

“f& fawraifase wfafy &
g2 wfazT 9% F1 19 g,
1967 T 7T ¥ vy frar o 41,
faare g oo

3 757 7 et e “femgea '
arTes & s 35ra wi faverfyr
& g & fawrarfaare wfafy £ gy
qr | favtarfasre afafe & 99 Frrer
#I W9 FT & Ig 192 FHI? ATHA @Y
¢ &, wag o A AT & W gw
IAHY WAL @, A1 2 faderfuwre
afafa # we # F1¢ 0 a1 FH @
faeft 1+ gl e 9T Ty AT A
s w9 § 1 991 g€ o) IwE wry
¥ 199 98 7, I F 1w g
thw & weww fw § gag WK
Fug-aEel F AT ¥ aga wEv a1 foraft
wf ff | Fawarfusre wfafe & o 3
FIWAIFIRTG L @ aea &
fastafaer<t &1 W g & WK FvoRE
T g | 9 W AR I F g
w1 foram mar @Y s afafa wy fral
i oF et % w7 5 93 od g



